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The petitioner’s prayer for water connection is
pending consideration at the end of the KMC.

Learned advocate representing the Corporation
relies upon the report of the Executive Engineer
(Central), Water Supply Department, KMC dated 18™
December, 2023 which mentions the formalities required
to be complied by the petitioner to proceed further with
the application for water connection.

The petitioner is directed to act in accordance with
the same.

Instruction forwarded by the engineers of the
Corporation be retained with the records.

The writ petition stands disposed of.

Urgent certified photocopy of this order, if applied

for, be supplied to the parties expeditiously on

compliance of usual legal formalities.

( Amrita Sinha, J.)



